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Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

C.P.No.56 of 1990 in

0.A.No. 990 of 1989 Date of Decision: 20,12,1990
AxADa. '

Mr, A,Veeraiah . ‘ _ Petitioner.

Mrs., S.Rekha Prasad ' Advocate for the

' petitioner (s)
Versus
, L

The General Manager, S,C,Railway, Respondent.

Secunderabad and another , .

iVIr. N.R,Devaraj, SC for Railways Advocate for the

Respondent (s)

CORAM :
THE HON’BLE MR. D.Surva Ran, Memher (Judl,)

THE HON’BLE MR. R,Balasubramanian, Member (&dmn.)

§
\\

1. Whether Reporters of local papers may be allowed to see the Judgement ? KO
2. To be referred to the Reporter or not ? N7

3. Whether their Lordships wish to see the fair copy of the Judgment ?8~0

4. Whether it needs to be circulated to other Benches of the Tribunal 7 N™®
5. Remarks of Vice Chairman on columns 1, 2, 4
- (To be submitted to Hon’ble Vice Chairman where he is not on the Bench)

-
HDSR ‘ : HRBS
M(J) : M{A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

CONTEMPT PETITION NO.56 of 1990

T

IN

0.A.NDO.990 of 1989

DATE OF JUDGMENT: 20th Becember, 1990

BETWEEN:

Mr. A,Veeraiah .o Applicant

AND

"1, Mr o Madan M.L.Sarma,

'y The General Manager,

¥ §,C.Railway, Secunderabad.

2 Naﬂ.u.M Farcouyul,

., The Divisional Railway Manager,

5.C.Railway, Vijayawada, .e Respondents

R

FOR APPLICANT: Mrs., S.Rekha Prasad, Advocate

FOR RESPONDENTS: Mr, N,R,Devaraj, SC for Railways.

CORAM: Hon'ble Shri D, Surya Rao, Member (Judl.)
Hon'ble Shri R,Balasubramanian, Member (Admn,)

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI D.SURYA RAO, MEMBER {(JUDL.)

N Pmdwvfwwwuﬁﬁrubﬁéﬁ
This is an application filed for contempt on the

W
ground that the order of the Tribunal dated 22,12,1989 in
0.,A,No,990 of 1989 has not been complied with, The said
application had been filed by a casual Iabohrer of the
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To

1. Mr, Madan M.L. Sarma, :

t‘f\:‘* The General Manager, :
S«Ce Railway, Secunderabad.

2 Mr. (. :S.M. FAROOQUI,

;;"'}, The Divisional Railway Manager,

e S.C. Rail way, Vij aya‘;\fada .

3. One copy to Mr. S.Rekha Prasad, Advocate,
2~2-1144p3/1/B, New. Nallakunta, Hyderabad.

4, One copy to Mr. N.R, Devaraj, SC for Railwavs.

5. One copy to IHe Hon'ble Mr. R.Balasubramanian,
Member A}, C.&,T., Hyderabad Bench, Hyderabad,

6. One Spare Copy.
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South Central Railway, Vijayawada Division claiming that he
had been injured while returning home from duty and that

he is entitled for regu}arisation of service in the Railways.
We had ;efused to"admit the applif?tion as not maiptainable.
However, in view &f the regéig;’séfvice put in by the
applicant as casual‘laboufer“and circumstances viz;} that
he:wﬁuld have‘béen"reQularised,?u? ﬁorshis being crippled

we were of the opinion that the matter requires sympathetic
consideration of the General Manager. We had accordlnglylauﬁ

g\t -.-.\Po-\\r%
recommended that the matter mdwmk may be considered by the

S eheisd s R
General Manager aﬂdwtbevagglieantwbe»eomsideted in a suitable

post.

2. We have heard the learned counsel forfhe applicant,
Mrs, S,Rekha Prasad and the learned Standing counsel for
the Railway/respéndents. Shri R N,R,Devaraj, who takes notice
and opposes the contempt petition, It is clear that under
the judgment, no specific right of appointment has been

. B vy s gharusivn bey houu wraRR
given to the applicant., All—that-hasbeenr—the—views-—made
that the case requires sympatﬁ:&}ircons1deration and the
General Manager. may—doso. We‘}eft the matter entirely to
the General Manager to decide., 1In view there of, it is
clear that there is no question of contempt of the order of

this Tribunal)either could or did arise. The contempt

petition is accordingly dismissed. No costs.

(Dictated in the open Court)

DBes b G 20 T ok

(D.SURYA RAQ) (R, BALASUBRAMANIAN)
Member{Judl,) Member {Admn, )

Dated: 20th December, 1990.

9 20 KR Do M&&\

&J\ Deputy Registrar (J)
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N . CHECKED BY APPROVED BY
h : ' TYPED BY COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD 'BENCH ATHYDERABAD.

THE HON'BLE MR.B.N.FAYASIMHA : V.Ci
AND '

THE HONGBLE MR.D.SURYA RAO : M(J)
| AND |
TEE HON'BLE MR.J.NARASIMHA MURTY:M(J)
aND
THE HON'BLE MR.R,BALASUBRAMANIANLM(A)

DATE ¢ ;p@ﬂ"ZOLQl%n,
/

e
GRBEER~/ JUDGEMENT
e _ o Mot Red. /C.A/No, S L?o
. . - ) in‘ 13 ‘
‘ _ : T.b<N0., | W PG,
' 0.A.No. clcto l%’«'»{
Acl]mitted and Interim ections
; Allowed,
Dismissed £6r default. .
. ' Dismis2€d as withdrawn.
Dismissed. / . )
Disposed of wji /rection. o
= ministrative Tribunal
‘M.A. Order
| SPATCH
- . No order as
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NEF A8AD BENCH,
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